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.  ORDER(Oral)

- Per Ms. Jaya Das C_:‘upta, AM:-

In this OA the following reliefs have been sought for:

"8(a) To direct the respondent authorities to show cause to why the
actual pension of the applicant has been withheld by the respondent
authorities and immediately right calculation release pension and:
other dues if any, with 10% interest as per law to the applicant
immediately. :
(b) To direc‘;_:t‘ the respondent. authorities to produce the entire
, records of the case before this Hon'ble Tribunal for proper
Ie adjudication of the points of issue.
(c) And to pass such other or further order or orders, direction or
directions as to this Hon'ble Tribunal may deem fit and proper.” '
2. Learned counsel for applicant submits that he will be satisfied if his
representation dated' 14.09.2015 is considered by the appropriate
respondents’ authori'ti'es' aftér gi'v,ing him a chance of personal hearing.
3. Learned counsel for respondents, Mr. SK Das is present and he has
. no objection.
4, Hence, it is ordered that the representation of the applicant will be

Y considered within a period of one month from the date of getting a copy of
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- this order after giﬂi/ing a personal hearing to the applicant culminating in a

reasoned reply to ihe repreéentatib'n.

5. Accordingly the OA is disposed of. No costs.
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